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n id n of Ins in: 	C.) iv 13 it nal 
Jelluey tAanoner ;Ka` Central 
i 	y, Jha ns 

• 	Hon. 	. 	Praf—scL,.. riernber 

e15 conc.: 	to ,  

t. 

(By Hon. Er 	.N^ Pras"-O, :•11•) 

The apol leant hen  approached this Tribunal 

under s ect ion 19 of tho Adninio t re i 	T ribunalj' 

Act, 1985, with the prayer 	n1 y Co thEl of f 	that 

the respondents Inc direct pc to tak 	aryl icant in 

service by rr:ovicin] bin p suitable job. 

2* 	3rierly stated  ,;Ins fnctx of the ca 

int:oral ia , ice that the coplicznt he uorkn us 

Casual Labourer in thy of f ice 	:Cho dcunn inn Loom 

;as Coo!, 	nO Las ira 	f or the per iod i  total 354 days 

rang in] bet woen 5-12-77 L 	 ist 	itt ently 

nL; epL:1 	nt we: id sue:: 	to ofl °As Lbl laboococ  

bear ind 	Cord do „16E,E 53 (Annexurs A 1`~ 	It h,,s, 

fubthar bean stated that lot sr_ on thpo91 ins nt LrY.-; given 

the status of 	 by the respondent No.2 vice 

letter en tea 9-10-91 ;Thnnexur c—M2 `). 	It tlio 	Tether 

Then stated that ten aro-  1 	nt 	wr 3 mediesily 

examined on 25-7-1991 sn:: 	founs 	i'or 	toSorY 

b~I as is opt,  us from the report or Lea (T.Tr_l_ 	or 

co a e 11E d 	Annex yr e-53). 	It has 	I wit in et been s11. I; e d 

that the op ,  p ics nt had made many r sor antst ions but 

inef ect iv 	Hrocs, ths r pliu:ni hAs ptoboach Ed 

thistr ibuns 1 . 



1 hsva hasrd ta, learned counsel for the 

acent ow_ n or us oe the ea p er „ 

J; • 	Learned Goths al For the applicant has drawn 

t tent, 	11 towards the a ce licatic n and the 

x 	to it e 	er]  ee the t aea s lta rfl 	1 

r 	!0313 	the on.1 ica nt :,.‘d a Ann ex dr 	A-3) and 

de:spite trip foot that the 9.e:en . 07; ihLne i hos g iven 

th a stet 	o f 	"L. to tile :it 	 v 	at t er 

dat (Hi 3-10-91 ,,Annaxure-isn, the e re  I :remit has not 

providse 

 

fly su itsbl 	:o13 so for dace:. ite his 

r ea red untet ion dttod 11-11-91 which is ennei<ure-Ae;  

and has urg es the t a suitable diredt ion to the 

resat) meant !,.o.‘1: for considering  the' case of the 

ice he 	providing  him 	11 	TI Fr' E., FIS Z.: Lc 

phys ica 1 f it• noes a ne abilj ey keeping  in view his 

us of 	 will serve the eue rs,“:. 

It ir important to so irt out that the letter 

dated 13-111-91, issued by the 	 (9), Central 

.way, chant 	,-(Annaeure-A2\ shows that the 

cant has bean g iven status of 	 and 

ure-A3, which is the cony of neciczl-cectiriosto, 

that as t ar msdical-exsmination doted. ',./3-7-'91 

abed by tine Musical fitter of the sftlilwey coCa er nod 

nd the He::: ical &ricer had ynunei the a hpi icent f 

This 	 noteworthy that the Anne:el:re-al , :high 

is the cop y of the Cesusl Labour Cart ix reenact af 

the a ea licsnt, shows that the se :1 ice nt had wore od 

for 354 ci.iys ranging  between J3-12-77 to 2-5-93. 

Thus, after conalL.erinti  ol1 the facte 	c irs 	'Lances 

ana 	thL ;7i3neCtS of the matter, I r'ind it expedient 
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tha enex of jujtice noulri hp 

respondent No.2-0HH(P), Central Helli,Fy,. ihsnsi, 

directed to consieer the matter of tne epplioant 

in accordance uith low by reasoned and spesking 

order for providing a suitable joL i.e. 6essensl 

irLtermon or any other suitobie job commeneurot
o  with 

his meeicol fitness and ability within 2 perioS or 

one month from the date of rec,Lipt of copy of this 

order in the light of Annexures—Al, A?, 0 and 44 

and I order accordingly. 

The application of the 51er:1-leant d no3 cd 

or as above at odmission stage. Lo) order as to costs. 

fgember (j) 

Jotod 6th_5ays_1gg2, Allahehad. 


